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In

0.A. No. 2072/92

New Delhi this the 16t:h day of December 1999

m' •• Rahagopala Reddy, VC (hiHon ble Mr. r„k„ Ahooia, Member (A)

S h r i S h .i. v Ku ma r
•j/o Late oni i Chandgl F?arri Sharrna
de c t. i, orI Officer, Ra i. 1wa y Adrn n „
R-a.. I, b ) III i:;;r_ Rail Bhavan s,
New Delhi ^ 20 others as per
rnerrio of parties.

:By Advocate:: Shri B.:3. Mainee)

Versus

. F-'eti t ioner

Shri D.p. Tripathi,
Secretary,
Millie, t r y of Ra i 1wi ays ,,
(R a i 1wa y Bo a r •: !) ,
Ra i, 1 Bha wan , Ra i s i na Road,
Newi Delhi.

(By Advocate: Shri E.X. Joseph Sr / Coun:Sr"'^"''
'w i t h Ms „ An j u Bhu s ha.n )

ORDER iOral),

By„.Reddy^_

ft IS stated by the learned senior counsel

for the respondents that the pay would be fixed in

accordance with the directions given by the Tribunal

shortly. We, therefore, direct the respondents to fix

the pay as per the directions given by the Tribunal

within three weeks from today. The implementation is,
however, subject to the decision of the Writ Petition
(Civil) No. 6885/99 pending in the Delhi High Court.

C. With this direction the CP is disposed
of „

Issue Qast.i,

(R.K. Afvbo.ja)
Membgir (A) Rajagop<ala Reddy )

Vice-Chiarman (.J)


